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BEFORE TFB HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 348 OF 2025

(I.A. No. 478/2025)

F++\ ++narab'q I

NON OTARIAL
IN THE MATTER OF:

ANIL KUMAR DUBEY . . . APPLICANT

VERSUS

PRADESH POLLUTION CONTROL BOARD

. . .RESPONDENT(S)

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR

PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE

TO TFn ORDER DATED 22.01.2026 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

I ...R,L..t...s,.#......, ,g,d ,b,„t .S.b.........Y,„, s/,
Shri.. N'. C.. .}RSyR,.\ presently posted as Regional Officer, Uttar

Pollution Control Board (hereinafter “UPPCB), Varanasi, do

solemnly affirm and state on oath as under:

Pradesh

Di8tt'
ReBa.

Ihereby

1 That the deponent is working on the above mentioned post and

is the authorized officer in the captioned matter and well

conversant with the facts and circumstances of the case and as

such is well conversant to swear this affidavit

f
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2. That by mean of this present application the applicant has

raised the grievance against the the Respondent No. 7 to 9

Brick Kilns are illegally operating and causing pollution. The

further allegation of the applicant is that these brick kilns are

using prohibited fuels such as plastic waste, rubber, sugarcane

bagasse etc. resulting into severe air pollution and ecological

imbalance.

That this Hon'ble National Green Tribunal, Principal Bench,

New Delhi (hereinafter Hon'ble Tribunal) vide its order dated

22.01.2026 has passed the following directions:

' ...2. Learned Counsel for the applicant has submitted that the

Respondent – UPPCB had done the inspection of the

brick kilns when the season for operation of the brick,

kiln had not started. Hence, we direct UPPCB to carry

out a fresh inspection of the Respondent No. 7 to 9

(Brick Kilns) and DIe a fresh report disclosing their

operational status.

3. Learned Counsel for the applicant further submits that the

a#idavit of service has been Bled yesterday. OfDce to

examine and place it on record.

4. List on 16.04.2026.”

3

Regd.

That Uttar Pradesh Pollution Control Board (hereafter referred

as UPPCB) vide letter no. H 33304/C-6/Int Bhattha-704/Bandi

Adesh/Varanasi/2025, dated 06.10.2025 had issued closure

order to respondent no. 7 namely M/s Om Brick Udyog (Daya

Marka), Village Amaut,Post-Mangari, Tehsil-Pindra, District-

Varanasi under Section 3 IA of The Air (Prevention & Control

of Pollution) Act, 198 1. At
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5. That the compliance of the closure order issued by the State

Board, ensured by joint committee on date 09.10.2025,

constituted by the Additional District Magistrate

(Finance/Revenue), Varanasi vide order no. 616/Brick Kiln

Closure Order/2024-25 dated 23.11.2024 .

That UPPCB has conduct earlier inspection of M/s Om Brick

Udyog (Daya Marka), Village Amaut,Post-Mangari, Tehsil-

Pindra, District-Varanasi on dated 10.02.2026. During

inspection, Operation of Brick kiln was found closed. The

copy of the inspection report dated 10.02.2026 is being

annexed herewith as Annexure-1.

That UPPCB has issued closure order against respondent no.8

namely M/s S S Int Udyog, Village-Khewasipur,Post-Korut,

Thana-Lohta, Tehsil-Rajatalab,District-Varanasi vide letter

no. H 28550/C-6/Sa-693/Int Bhattha/Bandi Adesh/Varanasi/

2025, dated 23.05.2025 under Section 31 A of The Air

(Prevention & Control of Pollution) Act, 198 1.

That the compliance of the closure order issued by the State

Board, ensured joint committee on date 09.10.2025,

constituted by the Additional District Magistrate

(Finance/Revenue), Varanasi vide order no. 616/Brick Kiln

Closure Order/2024-25 dated 23.11.2024 .

That UPPCB has conduct earlier inspection of M/s S S Int

Udyog, Village-Khewasipur,Post-Korut, Thana-Lohta,

Tehsil-Rajatalab,District-Varanasi on dated 10.02.2026.

During inspection, Operation of Brick kiln was found closed.

The copy of the inspection report dated 10.02.2026 is being

annexed herewith as Annexure-2. „

4

6.

7
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10. That UPPCB has issued closure order against respondent no.9

nameIY M/s Sagar Int UdYog9 Village-Rampur, Post-Ukathi,

Tehsil-Sadar, District-Varanasi vide letter no. H 6345 1/C-

6/Sa-632/Int BhatthMBandi Adesh'Varanasi/202 19

15.07.2021 under Section 31 A of The Air (Prevention &

dated

Control of Pollution) Act9 1981.

That the compliance of the closure order dated 15.07.2021

issue against the brick kiln in question was done on 13.06.2023

along with joint committee constituted by District

administration, Varanasi.

That UPPCB has conduct inspection of M/s Sagar Int Udyog9

VIllage-Rampur, Post-Ukathi, Tehsil-Sadar, District-Varanasi

on dated 10.02.2026. During inspection9 Operation of Brick

kiln was found closed. The copy of the inspection report dated

10.02.2026 is being annexed herewith as Annexure-3

11.

12.

13.
That in pursuance to the direction passed by this Hon’ble

Trlbunal a reply on behalf of the Uttar Pradesh Pollution

Control Board is being submitted before this Hon’ble Tribunal

for kind perusal and consideration. q

#
DEPONENT

Regd. NJ

OF

VERIFICATION

Verified at ............... on this ... day of March9 2026 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed

therefrom

5\Nom 88fon
A#}fmS+gnat6rl
Verified Tod<

& 8olannly
bd Contents

%§

,TH AK Advocatea
NOTARY 60VTi OF iNDIA

V8raa8 si

Mg. No. 1:3472/2017

Varanasi 27
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